T " Central Adminiétraﬁvé Tribunal
’ ‘ Jaipur Bench, JAIPUR

" ORDERSOF THE TRIBUNAL _

15‘ Tr']\r 0000

OA No. 426/ 2008

Prcsent. Shn P.N.Jatti, counsel for. apphcant ,
Ncnc for respondcnts S

Heard the learned counsel for parties.

. For the reasons to be dlctated separatelv the OA 1S

dlSpOSCd of - o 3
(B.L. @Lgﬁ) . {(MLChauban)
Member (Administrative) . Member {(Judicial)
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: Central Admimstratwe Tnbu.nal
- Jalpur Bench JAIPUR ‘

" OA No. 426_/ 2008

'l‘hls the 1-t dav ofJulv, 2009 :

5

Hon'ble Mr. M.L. Chauhan, Member (Judieiall
Hon'ble Mr B.L.Khatri Member (Administzative)

7 smt. RadhamamammaKC W/oShAVNan‘ o
. aged about 48 years

R/o Gangapur, District Bhilwara

- -at present posted as Lab Assnstant ‘
~ at Central Hospltal, ‘

Gangapur

District Bhﬂwara(Ra,asthan) ntereesens Applicant .~

(By Advocate Shn P.N Jatt:)

- Versus

‘ 1. ’I‘he Union of Ind.la through Secrctary Mlmstrv of

Labour & Employment, Shramshaku Bhawan, Rabbi
Marg, New Dethi. _ -

2. The Welfare Comm1ss10ner Oﬂ'ice of Welfare: . - .
Commissioner, Labour Weifare Orgamsatlon B 115,
Jatia Hills, Datangar, Ajmer.

'_'3 ‘The Director General (LW), (mvt. of Indla, Mxmstny of

- Labour & Employment Jaselmcr House, Mansmgh
Road New Delhi. = - _
YT Respom_ients

(BV Advocate Present None)

ORDER |Oral|

R (By Hon’ble Mr.M.L.Chauhan,l\!ember (Jp

| 'Appﬁcan't has filed this OA, wh,cfeby' ’hc prayed that
dnectmn may be gwen to the msponden‘ts to -pass

appropnate ordcrs on the apphcatnon dated 28.4. 2008

S/



. submitted by the applicant for seeking valuntary retirement
W.e.f. 1. 11.2008 furthcr made praver that respondents

may also be directed to. sanction retiral ducs to béf%’ ,4/
Although directions were also sought for payment of cntme .
‘salary from Feb., 2008 till date ‘but no such direction can
| be given in view of the order dated 24.10.2008 passcd bv -
, the'TﬁbunaL as the applicant had nnt joined at the neW

place of posting pursuant ‘tn her Uanaiér order. Learnéd
| counsel for applicant submits that respondents has
accepted the notices of voluntary rnﬁrefncnt_of her client_»
w.ef. 1.11.2008 but her retirement benefits have not been
settled so far as _sucn'dillectii)n may be given to the
i’éspon(if_:nts to setﬁc the retrial claim 6f_ the appﬁcant
' egpediﬁonsly. | - o

_ In view. of what has been stated above, respondents

are vdjrect_ed. ‘to settle the retrial claim -of the applicant
expeditiously but in any case not later than three monﬁs
from today and make necessary paynienf to the applicant.

‘With the above observations, the OA stands

disposedv of. ' o ‘ .
(B. W&&mr ' ~ {M.L.Chauhan)
Member (Administrative) Member {Judicial)

Mmk.



